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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE ELEVENTH DAYOF FEBRUARY
TWO THOUSAND ANDTWENW SIX'

PRESENT

THq HONOURABLE THE CHIEF JUSTICE SRI APARESH KUUAR SINGH

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDTN

I

WRIT PETITIOT.I PUBLIC INTEREST LITIGATIONI NO:.I oF 2026I

Gade Ramana Reddy, S/o Ramachandra Reddy,- Ag9-d. qbqut 65 years,
Occ.Professor and Agriiulture, R/o H.No. 9-119R1'1814, Raod No.4, Anjaneyanagar,
Bodduppal, Mechal-Malkajgiri District

...PETITIONER

Between

AND
1. The State of Telangana, Rep. by its Chief Secretary, Secretariat Building,

Secretariat, Hyderabad.

2. The Chief Election Officer, Election Commission, State of Telangana,
Hyderabad.

3. The Principal Secretary, Muniripal Administration and Urban Development
Department, Secretariat.Buildings, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue a writ, Direction or an order.more p3rticularly one in the nature

of Writ of Mandamus declaring the action of the respondents in issuing ward-wise

reservation notifications for the 2nd Ordinary Elections to Municpalities and

Municipal corporations, 2026, by fixing excessive and disproportionate

reservation ranging between 70 percent to 90 percent in several municipalities, by

relying upon G.O.Ms.No.9 dated 12.01-2026 and G.O.Ms.No'14 dated

13.01.2026, by eliminating the open or unreserved category as illegal, abitrary,

unconstitutional and violative of Articles 14 and 243-T of the Constitution of lndia,

and consequently direct the respondents to re-fix and re-notify the ward-wise



reservations strictly in accordance with constitutional principles and law by

ensuring a reasonable and fair balance between reserved and open categories.

!A NO: 2 OF 2026

Petition urrder Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

the operation and implementation of the ward-wise res?rvation notifications

issued for the 2nd Ordinary Elections to Municipalities and Municipal
Corporations, 2,126, insofar as they provide excessive and disproportionate

reservation ranging between 70 percent to 90 percent in several municipalities,

and consequently stay the conduct of elections scheduled on 11.02.2026 based

on such reservalion, pending disposal of the above Writ petition (pll_):

lA NO: 1 OF 2026

Petition under section 151 cPc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to"

direct the Respondent No.3 to produce the copies of GO Ms No.g, dated
12.01 .2026 and Go Ms No.'t4, dated 13.01 .2026 of MA departrnent while hearing

ttre mitter as the same is not available in the website of relangana Municipal
Administration or online, due to urgency in view of the impending elections, filing

this present petilion,'pending disposal of the above Writ petition (pll).

cou nse ! for the Petitio""' 
:"l1,HHl"3ix'xfh *-

Counsel for the Respondent No.l : SRI SUDHARSHAN, ADVOCATE GENERAL

Counsel for the Respondent l{o.2 : --

Counsel for the Respondent No.3 : SRI E.VENKATA REDOY, Gp FOR MAUD

The Court made the following: ORDER



IN TIIE HIGH @URT r]ORTIIE STATE OF TEI.ANGAITA

AT TTMERABAI)

TTIE HOITBLE TTIE CHIEF JUSIICE SRI APARES;H KI'IIAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOIIIUDDIN

DATE:11.02.2026

BETWEEN:

Gade Ramana Reddy

....Petltioner
AND

The State of Telangana,
rep. by its Chief Secretar5r,
Secretariat, Hyderabad and 2 others

....Respondents

ORDER

Heard Sri Rapolu Abhinav, learned counsel representing

sri Rapolu Bhaskar learned. counsel for the petitioner;

Sri Sud.harshan Reddy, learned Advocate General appearing for

respondent No.1; Sri E.venkata Reddy, learned Government pleader

for Municipal Administration and urban Development appearing for

respondent No.3 and perused the record.

2- This Writ Petition (Public Interest Litigation| is instituted by

Sri Gade Ramana Reddy, a retired Assistant professor of chemistry,

who clairns to be a public-spirited citiz,r'n and a member of ,one wprtd
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People Group'. The petitioner calls in question the ward-wise

reservalion notifications issued for the 2nd Ordinary Elections to the

Municipalities.and Municipal Corporations, 2026, contending that the

extent of reservation fixed in several municipalities ranges between

7Oo/o artd. 9Oo/o, which according to him is excessive, disproportionate

and violative of Articles 14 and 243-T of the Constihrtion of India.

3. The relief sought by the petitioner is for issuance of a writ of

mandarnus declaring the action of the respondents-State in issuing

the impugned reservation notifications as illegal, arbitrary and

unconstitutional, with a consequential directicn to re-fix and re-notify

the ward-wise reservations strictly in accordance with tJ:e

Constihrtional mandate

Factud. Matrix (tn brieQ

4. The petitioner describes himsclf as a retired Assistant Professor

in Chemistry, having servecl in SLNS College, Bhongir, Yadadri

Bhongir District. It is stated that he is presently engaged in part-time

coaching for students preparing for IIT Joint Entrance Examinations

and is also involved in agricultural activity.

5. On 27.OL.2O26, the Telangana State Election Commission

issued Notification No.15o/TGSEC-uLBs/2o26, calling upon the

registerr:d voters of 116 Municipalities and T Municipal Corporations

1)
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in the State to elect Ward Members for the 2nd Ordinary Elections,

2026. The election schedule fked the date of poll as 1L.O2.2O26.

6. Pursuant to the said notifrcation, the District Collectors and

District Election Authorities issued Distri ct GazEtte Notifications

specifying ward-wise reservations for Scheduled Tribes (STs)'

Scheduled Castes (SCs), Backward Classes (BCs), Women, and

Unreserved categories. The notitications were issued in exercise of the

powers delegated by the Government under G.O.Ms.No.9, MA

Department, dated 12.O1.2026 and G.O.Ms.No.14, MA Department,

dated 13.01.2026.

7. The grievance projected in the writ petition pertains to the ext€nt

of reservation fixed in several municipalities. According to the

averments in the alfidavit, the aggregate reservation in certain

municipalities ranges between 7Oo/o ard 9oolo, leaving only a limited

number of wards under the open category. It is stated that in

municipalities comprising 15 to 20 wards, only 2 to 4 wards have been

left unreserved.

8. The record further discloses that an online grievance was

submitted on 01.02.2026 through the oflicial Grievalce Redressal

System of the Telangana State Election Commission, referring inter

alia to the reservation fixed in Jangaon Municipality. The response of
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the Comrnission indicates that the reservation process had been

finalized rr.nd that appropriate legal remedy could be pursued. A

representertion is also stated to have been addressed to the Hon'ble

Chief Minister on 04.02.2026.

9. The writ petition also calls in question G.O.Ms.No.9 dated

12.01.2026 and G.o.Ms.No.14 dated 13.01.2026. It is mentioned in

the a-flida'rit that copies of the said Government orders were not

available on the oflicial website, and an [nterlocutory Application has

been filed seeking a direction to the respondents to place the said

Governme:nt Orders on record.. However, the said G.Os. are appended

as Anne>nrres to tJle writ petition.

10. The present rvrit petition has been instituted on o6.02.2026 i.e.,

five days lrrior to the scheduied date of poll on L1.o2.2o26. By that

stage, the election process, including issuancc of election notice, filing

and scrutiny of nominations, and pubtication of the final list of

contesting candidates, was already in progress.

Contentions of the petitioner

11. Learned counsel on behalf of the petitioner has raised the

following contentions hereunder:

J
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i) That the impugned ward-wise reservation notifications, issued in

connection with the forthcoming municipal elections, have

resulted in fixation of reservation ranging between TOVo and 9Oo/o

in several municipalities, which is stated to be excessive and

disproportionate;

ii) That such fixation of reservation has substantially reduced, if

not virtually eliminated, the open or unreseryed category, which

is otherwise available to all eligible citizens irrespective of caste

or category, including SC, ST, BC, minorities' women' and EWS

candidates;

iii) That the respondents have allegedly misapplied the principle of

horizontal reservation for women by adding it over and above tlte

vertical reservations for SCs, STs, and BCs, instead of adjusting

it within the prescribed reservation framework;

iv) That the impugned action is violative of Article 14 of the

Constitution of tndia, as it is arbitrary, lacks rational basis, and

offends the Doctrine of Proportionality;

v) That the reservation pattem is contrary to the law laid down by

the Hon'ble Supreme Court in Vlted.s Klshrr;trao (fuuo,ll tt'

State o! Maharlrshttar, wherein it was held that total

reservation in local body elections cannot excced 5oo/o in the

t 
1zozr1 o scc zs
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absence of exceptional circumstances supported by empirical

data;

vi) Thert Sections 28 and 29 of the Telangana Municipalities Act,

2019 contemplate reservation to the extent of 50% for scs, srs,

and BCs, and that the impugned Government orders have, in

effect, resulted in reservation exceeding the permissible limit;

vii) That the petitioner is not a candidate in the forthcoming

municipal elections and does not stand to derive any personal

benefit from the outcome of the proceedings. It was urged that

the writ petition has been. filed bona fid.e in larger public

interest.

viii) on a specific query from the court as to the basis for the

asse'rtion that reservation ran$ed between Too/o and 9oo/o,

learrred counsel fairly submitted that the l-rgure was an

approximation based on a general overview of the notifications

and not on a precise mathematical computation. It was also

conc:eded that no tabulated statement, chart, or detailed

analysis demonstrating municipality-wise or district-wise

comlrutation of reservation had been prepared or placed on

record.

ix) That the petitioner has not challenged the constitutional validity

of the Telangana Mu,icipalities Act, 2olg or any specirrcr
{

I
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statutory provision thereunder, but seeks enforcement of the

principles laid down by the Honble Supreme Court in Vltccrs

Contentions of respondent Nos.l and 3

L2. The learned Advocate General for the State has made the

following submissions regarding the reservations provided for the 2td

Ordinary Elections to the Municipalities and Municipal Corporations,

2026:
/

i. That the total reservations provided for the SCs, STs and

11.

Backrvard Classes in the elections do not exceed the aggregate

percentage mandated by the Honble Supreme Court.

That the State is proceeding with elections under tlee framework

for reservation as capped by the Honble Supreme Court in the

case of Vilcas Krlshno;rao Ganua.ti (supra 1). A plain reading

of G.O.Ms.No.9, dated 12.OL.2O25 makes it amply clear that

the notification is in compliance with the judgment of the

Hon'ble Supreme Court in the case of Vilcas Kt.f'shno;tqa

Ciant:o,li (supra 1) and also provides for the manner of

reservation in the Municipalities, which is in consonance witlt

the framework stipulated by the Honble Supreme Court.
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iii. Thrat all necessary directions issued by the Hon,ble supreme

crlurt have been meticulously followcd, particularly, the Triple

Tr:st framework for providing reservation to the Backward

Cl.asses in the elections.

lv That the contentions raised by t.l.e petitioner are *...'
altegations unsupported by any quantifiable or unclariflrable

derta.

Thart the petitioner has failed to submit any material to prove

that the reservation in any specific Municipality has actually

exceeded the prescribed limits discharging the burden of proof,

which lies on him.

vl. Thert in the absence of any such verifiable or demonstrable data,

th,e challenge made by the petitioner must fail.

v,

13. We have taken note of the respective contentions urged and the

material on record

Consider:rtion by this Court

I. Mailntainabilitv of the publlc rnterest Litieation

14- In the present case regarding the maintainability of the pIL it is

to be nott:d that the parameters governing the maintainability of plLs

are well sr:ttled- The jurisdiction evolved as an instrument to vindicate

the rights of those who are unable to approach the court due to
poverpatisability, or socially disadvantaged position. At the same
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time, the Apex Court has repeatedly cautioned that this extraordinary

jurisdiction must not be permitted to be invoked casually or for

oblique purposes.

15. The Hon',ble supreme court emphasized that courts must be

satisfied about the bona fides of the litigant and the existence of

genuine public injury before entertaining a PIL. The jurisdiction is not

intended for busybodies or for those who approach the Court without

16. In Stcte o! tlttatlalnchal a. Baluant singh chouJal2, the Apex

Court by placing relianc€ on HolTout,Plctures Pttt Ltd. u. Prem

Chafldiu Mlshras, has held as under:

181. We twve urefutty ansidered. the facts of the present mse. we haue

also examinedthe laut declared. by this Court and otler courts in a number

ofjudgment.s.InordertapreseruethepurityandsanctitgoftlrcPlL,itlws
become ilnperatiue to issue tte follouing directions:

@ fiB courts must encourage genuine and bona ftde PIL and effectiuelg

disaurage and anrb tlw PIL Jiledfor extraneous considerations'

(2)InsteadofeueryindiuidualJudgtedeuisinghis9wnprocedurefor
deatw withtle public interest litigation, it would. be bppropriate fo.r ench

HighCourttaproperlgformulaterulesforenauragingthegenuinePlL
and. dis(r/ntro.gw the PIL filed. utith obli4te motiues- consequentlg, we

rquestthnttlgHighCourtsullwhauenotyetframedtlwrules,slwuld
frame tle rutes uithin three months. Tle Regi.strar General of each High

Court is dirrctedto ensure that a @py of tle rules prepared bg tle High

CourtissenttotlesecretaryGeneralofthisCourTimmediately
thereafier.

@rheCourtssloutd.pimafacieueifgthecredentialsoftlrcpetitioner
before entertaining a PIL.

2 
1zoro1 3 scc 4o2

3 lzooz; 14 scc 281
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fi) The courts srnurd. be primafacie satisfied, regarding *e qnectness o.fthe contents of the petition before entenaining o-ptt .

(5) rhe cyls should' be fuW satisfied. tltot substantiat pubticrnrerest isinuolued before enteriaining the petition

{6'l rhe courTs slpuld. ensure that the petition uthich inwlues larger pubticinterest, gravity and. urgencg must be giuen piary ouer oth.er petittons.
(7't rhe courts before entertaining the PIL slwuld. ensttre that tlle pIL isai;ned at redressar of genuine pubtb harm or pubtb injury. The courtshourd arso ensure that there rs no petponar gain, priuate motiue oroblique motiue behind.fiting trrc pubtic titeiest ritigation.

@ rhe courts shoutd. abo ensure that ttte petitio,s fited. bg busybodiesfor extraneous and. urterior motiues m,,st Le disauraged. by imposingex'zmprary costs or bg adopting similar nover methd,s to curb friuotouspe ritio ns and the p etitio ns fired. for extraneuts qnsiderations.

Applying the aforesaid principres to the facts of the present case, it
becomes r:vident that the petition suffers from substantial deficiencies.
17. [t i:; to be noted that the foundation of the present case rcsrs
upon the assertion that reservation in several municipalities ranges
between 7oo/o and, goyo. However, upon examination of the very District
Gazette Notifications annexed by the petitioner, the data does nor
substanti^te the sweeping alregation in the manner projected. The
petitioner has not furnished a comprehensive tabulation of all
municipalrties to support the generariz.ed, claim. when the factual
premise itself racks precision and demonstrable support, the craim of
large-scale public injury becomes tenuous.

18' It is pertinent to note that the pIL has been fired at a berated
stage wherein, the District Gazette Notifications were issued on
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17.01 .2026, and t]1e election notification was issued on 27 '0l'2026'

The WP(PIL) came to be instituted on 06.02.2026, merely five days

prior to the scheduled date of poll. By that time, the election process

was already underway. The belated approach, particularly in matters

affecting elections, is a relevant factor in declining relief.

19. The Hon'ble SuPreme Court in Bombag DYetng and

Bombog EnulronmentalMan4/acfltring @trynng Ltmtted a.

Actlon Group4, has held as under:

341. Delag and laches on the part of tle urit petitioners indi.sputablg

haue a role to plag.in the mdter of grant of retiefs in a writ petition' This

Court in a laige number of del:sions lws categoricallu lai.d down ttwt

where bu recrson of dalau andJt or laclTes on tITe pafi of the writ oetitioners

tlg panties altered tlair r\ositions and r third-v 4u interests haue been

created. oublic interest litioatiots mau be summorilu dismissed' Delau

cLltlu)uah nvru turt be the sole oround for dismissina a oublic interest

litiaation in some cases and. thus. each case must be considered havino

reoard b llre fads antd cfi'annstanecs obtaining therein. the underluino

eouitable irinciples cannot be ionored.. As reoards applicabilitu of the

lwreto before notied the sope and object of public interest litigation'

Delay of such a nature in some ccses is considered to be of vital

importance. (*e Cluirman & MD, BPL Ltd. u. S.P. Gururaja ft2oo3l 8

*c s61 .)
(emphasis suPPlied)

2C,. Further, the petitioner has not estabtished any direct legal injury

either himself or to any clearly.iclentifrable section of the public- tt is

no doubt that in a Rrblic Interest Litigation, the absence of personal

injury is not, by itself, determinative; however, the court must

nonetheless be satisfied that the issue projected rests upon cogent

o 
lzoooy 3 scc 434
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materiaj. and credible data,

generali:zed assertion s.

and is not founded upon broad or

27. Ttre challenge in the present case is directed against ward_wise
reservation notifications issued by several District Election Auttrorities
across t.te State. However, the concemed authorities have not been
impleadt:d as parties to the proceedings. Thc absence of necessary
parties, particularly in a matter involving district-specific notilications,
materially alfects proper adjudication.

22. In the cumulative circumstances, the writ petition is beset with
inlirmities bearing upon its maintainabitity. Nevertheless, since

substantive issues
elaborate submissions wcre addressed on ttre
relating l:o reservation in local bodies, we deem it appropriate to
examine the matter on merits as well.

U. Alte nof Excesslve ReServrr-tlon
23' Ins.far as the principal contention of the petitioner that the totar
reservation in several municipalities ranges between ZOo/o and, 9oo/o,

thereby t::ansgressing constituticnai limits is
examined the District Gazette Nodfrcations

petition. A municipality_wise computation of the hgures disclosed
therein does not substantiate the assertion that reservation extends
up to 90% in severat municipalities.

concerned, we have

annexed to the writ
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24. It is true that in certain municipalities with a smaller number of

total wards, the percentage of reserved wards may appear relatively

higher on account of the limited ward strength. However, the overall

pattern emerging from the material placed on record indicates that the

reservation percentages, in general, fatl within a comparatively

narrower range and do not, on the face of it, support the sweeping

generalization advanced by the petitioner.

25. Significantly, the petitioner has not placed before this Court any

consolidated tabular statement covering all 116 municipalities and 7

municipal corporations. Nor has any demographic data been furnished

correlating reservation percentages with poputation figures. The

pleadings contain broad expressions such as tn several municipalities'

and 'ranging between 7Oo/o to 9Oo/o'without precise municipality-wise

substantiation.

26. tt is settled principle that a party challenging the Constitutional

validity or legality of reservation must place prima facie material

demonstrating that the impugned action transgresses constitutional

limits. Mere approximation or general assertion does not suffice.

27. The petitioner has also not challenged the constitutional validity

of the Telangana Municipalities Act, 2Ol9 or the Rules framed

thereunder. The challenge is confined to the notifications issued
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pursuant to statutory authority. In the absence of specific material

demonstrrating breach of statutory or constitutional limits, the Court

cannot invalidate notifications issued under a presumptively vatid

legi slative framework.

UI. Absence of Comrrrehensive Data

28. A fuLrther difficulty in the petitioner's case lies in the absence of

comprehe::rsive empirical material. No municipality-wise population

data for S,cg, STs, or Backward classes has been placed on record. No

comparative' analysis has been furnished to demonstrate that the

vertical reservation for SCs, STs, and BCs, taken together, exceeds the
I '5Oo/o ceiling mandated under law.

29. The reliance placed on vikas Kishanrqa ctolurlt (supra 1),

requires contextual understanding. The said judgrnent emphasiz,ed, tlne

Tripte Tesl: requirement for providing reservation to Backrvard Classes

(i) setting up of a dedicated Commission,
(ii) 

. 
specification of proportion of reservation based. on ernpirical
data, and

(iii) ensuring that total vertical reservation does not exceed SOo/o.

From the material placed on record by the State, particularly

G.o.Ms.No.9, dated 12.01.2026, it appea-rs that a Dedicated

commission has been constituted and Rules have been framed

)
t
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providing that aggregate reservation for SCs, STs, and BCs shall not

exceed 5Oo/o. The petitioner has not placed any material demonstrating

non-compliance with these requirements in any specific municipality.

30. Furthermore, the petitioner's submission appears to be premised

on the assumption that horizontal reservation for women has been

provided in addition to, and over and above, the vertical reservation

categories. Such arl understanding is misconceived. Horizontal

reservation operates within the respective vertical categories and is not

to be cumulatively added for the purpose of determining the 5O%

ceiling appticable to vertical reservation. The constitutional position

delineating the distinction between vertical and horizontal reservations

stands well settled.

31. The Telangana High Court Public Interest Litigation Rules, 2015

mandate, inter alia, disclosure of the source of information, proper

verification of facts, and a clear demonstration of public injury. In the

present case, the pleadings do not reflect any a6taitea or verified

computation indicating the methodologr adopted by the petitioner in

arriving at the alleged reservation percentages. It is true that

procedural deficiencies, by themselves, may not be fatal to a bona frd.e

public cause. However, where the substantive factual foundation is

itself inadequately laid and unsupported by cogent material, this Court
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must -exercise circumspection in invoking its extraordinar5r jurisdiction

under Article 226 of the Constitution.

Conclusion

3l2. In the light of the aforesaid discussion, we are of the considered

view that no case is made out for interference. The petitioner,s

principal allegation that reservation ranges between 7Oo/o and, 9Oo/o

across se'reral municipalities is not supported by comprehensive or

verified d:rta. The petitioner has also not established any violation of

the statutory framework or non-compliance with the parameters laid

down by the Honble Supreme Court in relation to reservation in local

bodies. Ttre petition, having been instituted at a belated stage when

the election process was already underway, and. bcing unsupported by

precise ar:.d demonstrable ciata, does not warrant interference dnder'

Article 226 of the Constitution.

33. Accordingly, the writ Petition is dismissed. tt is, however, open

to the petitioner, if so advised, to institute appropriate proceedings in

accordance with law upon placing on record specific, verified and

quantifiabte data in support of any future challenge. Any such

proceedin5;s shall be considered independentty and on their own

merits. It is further clari{ied that this order shall not preclude any

person wh.o is genuinely aggrieved, and who is able to demonstrate

[(T\er\-



n
L7

specific legd injury supported by concrete material, from seeking

appropriate remed.ies in accordance with taw.

As a. sequel, miscellaneous petitions, pending f *y, stand

closed. No costs.
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HIGH COUR.T

DATED:71N212026

ORDER

( T
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* *

wP(PlLl.N<l.rl of 2026

DISMISS,ING Tt{E WRIT PETITION (PlL)
WITHOUT {}OSTS
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